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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council

+
1961 )under Section 58 of the Advocates A.

+ + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

(hk el)BbS /RG/LP Dated: a\ .0g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Mahajan
S/O Shri Sandeep Mahajan
R/O 14/P Sector 1-A Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No.647 of 2022/RG/LP dated '30.05.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: G,\\3 IthK /RG/LP Dated: o/ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Sharm
S/O Shri Raj Kumar Sharma
R/O Ward No.2, Nai Basti, Christian Colony, Reasi

vide notification No. 1107 dated 10.01.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought i@f®re the date of expiry unless the absolute/final enrollment as an

By Order
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/RG/LP

Copy forwarded to the
N,; A\ b %t,QJ\h Dated: il_.0].2025
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7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avinash Sharma, Advocate

. .. ... for information and necessary action.O r A wi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ;b ahl(/RG/LP Dated: L.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of
r

Ms. Sakshi Shan
D/O Shri Rattan Lal
R/O Kulied (Lach Kl
Tehsil and District

azana),
,ishtwar.

vide notification No. 2159 of 2023/RG/LP lated 28.09.2023 for a period of one

year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

MMM1M1:mAm
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Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sakshi Shan, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
ILMENTOF PROVISIONAL

NOTIFICATION

No: b)g /RG/LP Dated: a.o3.2025

Provisional admission granted und€ r Advocates Act. 1961 in favour of

Ms. Shivani Devi
D/O Shri Som Nath
R/O Khanpur Bhawan, Gole Gujral Camp , Jammu.

vide notification No.2005 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of lis/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order
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Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivani Devi, Advocate

. .. ...for information and necessary action.
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(Registrar Administration )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: > ,bIg /RG/LP Dated: al.g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Sharma
S/O Shri Sanjeev Kumar Sharma
R/O H.No.339/A, Central University
District Samba.

Road Suchani Tehsil Vijaypur,

vide notification No.1821 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date olfBe pirv untessgtIMMs mLtme @enrollment M
&H

By Order
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Copy forwarded to th
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7.

Principal District and Sessions Judge, Samba.

for

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar information and

also keeping record of the same.
Mr. Ashish Sharma, Advocate

. . . . . .for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Gbs' /RG/LP Dated: o1 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Kumar Solan
S/O Shri Ashok Kumar
R/O Krishna Gali, Panthal Road W.No.3,Tehsil Katra, District Reasi.

vide notification No. 2017 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
wmnfDteThe date of expiry unless the aiM) olutHe fi[maI emllbmMan
c MBred tFMfWr

By Order

[m in isiration)(Reg iN rar
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Dated: a.(R2025No: /RG/LP
Copy forwarded to th

1

2
3.

4
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6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Kumar Solan, Advocate

. .. ...for information and necessary action. B£yiq
tdm in istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dated: a .03.2025

NOTIFICATION

No: bbzS /RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Deep Singh Pawar
S/O Shri Devinder Singh Pawar
R/O VPO Gandharwan, Tehsil Akhnoor, District Jammu.

vide notification No.1823 of 2022/RG/LP Dated 11.11.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
mWh> [oJelhe date of expirv unless the akM e/final mFlrrMMIBI
AdvOcate is oramR®re befo©r

By Order

N,: \bS\R-I\A ./RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI next issue of
Government Gazette
President, J&K
CPC e-Courts,

ligh Court Bar Association, Jammu.
ligh Court of J&K and Ladakh,Jammu for uploading on

the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajay Deep Singh Pawar, Advocate

. .. ...for information and necessary action.

fi . \ ///M,Y &bS
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAIVllVIU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ Ce,Sk a\ X,IS /RG/LP Dated: B: _.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Tabassu
D/O Shri Bashir Ahl
R/O W.No.62, Chib
Tehsil & District JaI

led

lohalla Chinore near Conventry Scholars School,
mu.

vide notification 222 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sough) ate ofexFiiirv unles ' :hi- 1 /'final enrottnMas anmMMm1:mmm

By Order \pA
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Emi

No: \ \SyS 4>1 /RG/LP

Copy forwarded to thI

1

2

3.

4
5.
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7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

ltteGovernment Ga:

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazia Tabassum, Advocate

. .....for information and necessary action. A/ A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Gsi b\9b,S /RG/LP Dated: bR .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Singh
S/O Shri Chagger Singh
R/O Kangri, Tehsil Beripattan, District Rajouri.

vide notification No.534 of 2021/RG/LP dated 08.06.2021 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/filhal enrollment as an
@

By Order
;

Dated: a ,03.2025 U
(RegIstrar AdI,n in istration)mB’nNo: \bSS)-3,R ./RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Singh, Advocate

. .. ... for information and necessary action.

(Registrar In istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: h' bbS /RG/LP Dated: bB .0,’.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarandeep Singh Baghi
S/O Shri Balvinder Singh Baghi
R/O Dungus, W.No.3, Tehsil Haveli, District Poonch.

vide notification No.337 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dgMof expiry unless the aM) MMr I enromM
mMMm1:mAm

By Order

/a'
(Registrar Ad ministratio_n)
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Copy forwarded to the: -

1
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3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarandeep Singh Baghi, Advocate

. . . . ..for information and necessary action.

(Re! linistration):rar
r)'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

T• NOTIFICATION

N„ Gs'37> ba /RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaffer Iqbal
S/O Mohd Sharief
R/O Village Chandak, Tehsil Haveli, District Poonch.

vide notification No.2134 of 2023/RG/LP Dated 28.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souatr fe of exDirv unI@the absolute/final enrollmenr as an

By Order ;y

(Registrar Admin istratiqn
Dated. O'?,2025N„ / OSQl– 53 /RG/LP

Copy forwarded to t

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaffer Iqbal, Advocate

. . . . ..for information and necessary action.'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ GCb bY lb,\ /RG/LP Dated: '3 .08..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Manoj Kumar
S/O Shri Som Dutt
R/O Pangdour, Tehsil & District Samba.

vide notification No.43 of 2022/RG/LP Dated 23.02.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
r efore the date of expiry unless theaM) Bite/final enr
c

By Order ,-,.L/’
.,„„@.., n'P’ W '"'N“kNo: \c>ska-13 /

Copy forwarded to t

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Manoj Kumar, Advocate

. ..... for information and necessary action.

(KegistraT Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: GC' \ba /RG/LP Dated: GB .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seemran Devi
D/O Shri Bhadar Singh
R/O Muthal Alinbass, Tehsil Pogal Paristan, District Ramban.

vide notification No.297 of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought blefm© e th3e Fate of emx v unleas iEe absoHWlnal enrollmena=
@M[tMMIlamMfM

By Order bb

n istrati
,/@

(Registhf7\dmi

Dated: gl.oa2025 F (b
r)

N,; \tsS]~\-a\, !t
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI next issue of
Government Gazette.
President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh,Jammu
the official website.

also keeping record of the same.
Ms. Seemran Devi, Advocate

for

Incharge Library, High Court Wing Jammu/Srinagar for information and

uploading on

. .. ... for information and necessary action.
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(RegAstrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

€CLA\r , aRG/LP Dated: 6 b .0'3,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Devi
D/O Shri Jankar Singh
R/O Village Barota Camp Tehsil Ramgarh District Samba.

vide notification No.1968 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the OID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r-)'
(Reg strMc mi

No: tDS,a\ _QI ./RG/LP Dated: 63 .(Bl.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pooja Devi, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Usa /RG/LP Dated: 6 B .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zakir Ahmed
S/O Shri Rana Zahoor Ahmed
R/O Village Kalaban, Tehsil-Mendhar District-Poonch.

vide notification No.791 Dated 30.12.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/H)'

(RegistraF
Dated: U.03.2025 v

Ac ni

N,; \\$\QQ-qti _/RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zakir Ahmed, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

GC,q. '\ isTS/RG/LP Dated: 6 % .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukhsana Chowdhary
D/O Mohd Hussain
R/O Makwal, Tehsil Ramkote District Kathua

vide notification No.1977 of 2023/RG/LP Dated 12.09.2023 for a period of one

year has been extende till 31 .03.2026 after condonation of delay and subject to

his/herthe verification of Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

1 / e x t e n s i o n o f p r o v i s i o n a 1 1 i c e n c e / e n r o IIme nt must beThe renewa
wwIIlbe@the datMf@M) unls
Advocate is orcMl@here before

By Order

Im in istration)
/-)'

(RegjstraY\/
Dated: b.Og2025 vNo: TbSqT,-CGt> ./RG/LP ‘

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rukhsana Chowdhary, Advocate

. . . ... for information and necessary action .

r=1'
(RegistrahAdm inistration)

- t @@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: CbS '\ )SLS /RG/LP Dated: GR .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sarmal
D/O Shri Om Parkash Sarmal
R/O Pouni Chak, Wand Waziran, Jammu

vide notification No.1089 RG Dated 10.01.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order rbs

istra
P/We

pPy

(Regp’'"aNo: \bGS\–bn ./RG/LP D,t,d, Q>\.c3.2025

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District Ind Sessions Judge, Jammu
ncil of India, New Delhi

Press, Jammu for publication in thI
Secretary, Bar
Manager,

COL
Government

ring

next issue of
Government
President, J&K
CPC e-Courts,
the official
Incharge

1h Court Bar Association, Jammu
Fh Court of J&K and Ladakh,Jammu uploading on

Jammu/Srinagar for information and
also keeping
Ms. Pooja Sa

. ..... for information and necessary action.

trar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

N„ kkk ,\ $'1t /RG/LP Dated: 6% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Mahajan
S/O Shri Rakesh Mahajan
R/O H.No.109, Lane No.2, Near BEE ENN Hospital, Talab Tillo, Jammu

vide notification No. 2156 of 2023/RG/LP Dated 28.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhMe tM© unlMe absoMinal enrollment+=

Mm

By Order
f

lbS

No: tbC)ba-\t+
Copy forwarded to th

_/RG/LP Dated: E

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Mahajan, Advocate

for information and necessary action. _ ,

gHg
'“t;'"'€"'"'%'P
a P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nB /RG/LP Dated: bl .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratigia Balwal
D/O Shri Tilak Singh
R/O Neera, Tehsil & District Ramban

vide notification No. 104 of 2022/RG/LP Dated 24.02.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht{MeH© e ttMe Rfe ML entE@
Mt WWIIIMWfm

By Order

/H)'

(Registrar Al

Dated : a.03.2025 }/ a

,min istration)

N„ t bats-DT /RG/LP ByMS#
Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Distril
CPC e-Courts,
the official website

Court Bar Association. Ramban.
ligh Court of J&K and Ladakh,Jammu for uploading on

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pratigia Balwal, Advocate

. .. ... for information and necessary action.
.aB==K

r-R)
(RegistraFAJm inistration)

(a LJ %’



20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 668 b+ 9615 /RG/LP Dated: 16 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Avantika Sharma
D/O Shri Jugal Kishore
R/O C)pp. Tawi Apartments, Near SBI Bank, Sidhra, Jammu.

vide notification No. 2720 of 2023/RG/LP Dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order

N„ tbC :2:1-DQ ./RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, ligh Court of J&K and Ladakh,Jammu for uploading
the official websit
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Avantika Sharma, Advocate

. .. ... for information and necessary action.

aA \A
V9ayFPSfI

(Registra/\dm in istration)
\/ MbpS'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: .Cq '1 9o}g /RG/LP Dated: 03 .03.2025

Provisional admission granted und€ r Advocates Act, 1961 in favour of

Mr
S/0
R/O Choundry, Village Chondri, Tehsil Bhalla, District Doda.

Neeraj Kotwal
Shri Babu Ram Kotwal

vide notification No.1128 of 2023/RG/LP Dated 03.06.2023 for a period of one

year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souat) mMe exDir$ unless ttl me as an
MC llmEHl1311111meEaEH

By Order

n istration
PPy

(Registrar /Wmi
Dated: 63 .03.2025 L rd /N,; l0GLq-3K/RGZP

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Neeraj Kotwal, Advocate

. .. ... for information and necessary action.

trar Adlninistration
r-)'

(Regis
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Cib q :h J/RG/LP Dated: 63 .03.2025
g

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bharti Gupta
D/O Shri Subash Chander
R/O Ward No. 9, Tehsil & District Samba

vide notification No.1866 of 2023/RG/LP Dated 08.09.2023 for a period of one

year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souatMaMl e thema L a
Fdvocate is o=c Ear -Beta%

By Order

dO)

fbi$(RegistraF
Dated: bg .03.2025N„ tbC%GAL /RG/LP

Copy forwarded to thI

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bharti Gupta, Advocate

. .. ... for information and necessary action.

( a b i S t r a r A d InIn i n idS t ;h1:I;HII)!);I111:bS

cp-L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No: in hd /RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanaya Gupta
D/O Shri Rakesh Gupta
R/O H.No.389 Rehari Colony, Tehsil & District Jammu.

vide notification No.351 of 2023/RG/LP Dated 14.02.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
souaht before the da@e®fBxpirv urMs the absolute/final enrollment as an
AdMiate is orde®]ilMe before

By Order

kLm in istration)

WW

)

©f£#’
G/

rny
(RegjstraF

Dated: 3 .Og.2025 lb/No: \\(,hR,\\q /RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanaya Gupta, Advocate

. . . . .. for information and necessary action .

rPn)-

'“C
T

trar?[cMinistration)
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iNe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: CIb' btS /RG/LP Dated: E,_.03,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azmat Ullah
S/O Shri Pervaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban.

vide notification No.90: of 2022/RG/LP Dated 27.07.2022 for a period of one

year has further been extended till 31.03.2026 after condonatiol of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhtMr thea e/fias an
Adr

By Order

(ie! 'a r

3 .03.2025N„ \\st,Sb-SG ./RG/LP D,t,d:
Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azmat Ullah, Advocate

. . . . .. for information and necessary action.'

,trar 4\dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

:NSIONE
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bl By lad /RG/LP Dated: h.Ca,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Parihar
D/O Shri Sharwan Kumar
R/O Village Matta, Tehsil and District Kishtwar

vide notification 1325 Dated 02.01.2019 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
)efore the date of ewiry unless the absolute/final enrollment as an
Advocate is oW ed there before.

By Order

,-,. L /'
(RegistraT3dministration) .

Dated: 3.08.2025 v (L RpM/N, J qb CSI-C3 /RG/LP

Copy forwarded to thI

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kajal Parihar, Advocate

. .. ...for information and necessary action. \ J

(a tt r a ;bAAm i n i s £ i : i)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
•

No: DA /RG/LP Dated: U .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nishu Devi
D/O Shri Mohinder Kumar
R/O Dhinday Khurd Gurdwara, Tehsil Bishnah, District Jammu.

vide notification No.1931 of 2022/RG/LP Dated 14.11.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottment£M
Advocate is ordered there before.

By Order

(RegistraT
Dated: 3 .03.2025 b

r)'

r"'w:PrNo: Ft) AG q-lb ./RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websi

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nishu Devi, Advocate

. .. ... for information and necessary action.

(Registrar Adm i
U

r)'
istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

,., Gis GJ J.zS„„„ „„„ 3 .,,.„2,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Kumar Sharma
S/O Shri Labhu Ram Sharma
S/O H.No.326 Ext. Sai-Vihar,
Tehsil & District Jammu.

I.D. Trikuta Nagar, Near K.D. Hospital

vide notification No.2065 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment mLLst be
sought before theM@of exW) rv unless the final enrollm©'t as an
MMMMRmAm

By Order

istration)

J

$})#r-n'

D a t e d : a B 03B 2 0 2 ; gIF= t r a r (FlN„ tb(al-II /RG/LP

Copy forwarded to thI

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websit1

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Kumar Sharma, Advocate

. .. ...for information and necessary action. t
\/

IFfar>3doy
(Regis strat ion)

\/ "&r’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

+

I NOTIFICATION

„, Glc 6/ibIS /RG/LP Dated: 3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Gupta
D/O Shri Naresh Gupta
R/O H.No.315, Rehari Colony Bharat Nagar, Jammu

vide notification No.1125 dated 10.01.2020 for a period of one year has been

extended till 31 .03.2021 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolu@/ZMl mB511IHmEMll
c milmUm

By Order
IIJ

4'P-)

(ReI raF

,or .2025N„ Ie>GIO-Qq /RG/LP

$c inistration)
Dated.

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, J&K
CPC e-Courts,
official website
Incharge Libral

next issue of

ligh Court Bar Association, Jammu
ligh Court of J&K and Ladakh,Jammu for uploading on the

also keeping record of the same.
Ms. Divya Gupta, Advocate

’, High Court Wing Jammu/Srinagar for information and

. .. ... for information and necessary action .

strar]\dministration)
rn-1'
(Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3629 /RG/LP Dated : 3,_.03.2025

Provisional admi: lion granted under Advocates Act, 1961 in favour of

Ms. Rupali Sharma
D/O Shri Romesh Kumar
R/O Village Teryol, Bhambla, Tehsil Pouni, District Reasi.

vide notification No.2247 of 2023/RG/LP Dated 28.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the OID.

The renewal / extension of provisional licence/enrollment must be
s efore the date of emiry unless the absolute/fi7iE51 enrottmaIRtBM
Advocate is ordered there before.

By Order
rOy

Im in istration)

JW

r)'
(ReqistraT

G/LP

Copy forwarded to the

N„ tb GaS-RI/R Dated: 63 .03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rupali Sharma, Advocate

. . . .. . for information and necessary action.

/)

(Re_gis in Administration)

b WW'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dated: B_.02.2025

in favour of

NOTIFICATION

No: >gs /RG/LP

Provisional admission granted under Advocates Act, 1961

Mr. Amit Kumar
S/O Shri Mohinder Kumar

R/O Village Tatapani Kundal Paddar, Tehsil Atholi, District Kishtwar.

vide notification No.974 of 2023/RG/LP dated 31.05.2023 for a period of one year

has been extended till 28.02.2026 after condonation of delay and subject to the

verification of his/her )ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before th Ma tHe fMVL Mm@1 Ma MHmAM

By Order

N 0 ; B D 111111F# 6 F g 9 /FI? IC:111i / L P IE) a (e d ; a 02 B 20: 5

Copy forwarded to th

1.

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
Mr. Amit Kumar, Advocate

. .. ... for information and necessary action.

Kyistrar (Assistant
&



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LQ s \ IbA /RG/LP Dated : a: .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bindiya Sharma
D/O Shri Paras Ram
R/O W.No.73, Lower Gadi Garh, Tehsil & District Jammu

vide notification No.2105 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extensiorlgf provisional licence/enrollment must be
souate s the absolute/final enrollment aM

By Order VFasjDtq/a'
(RegistrR Administration)

b @/@”WN„ \\,kc\)-la /RG/LP D,t,d,h .O3.2025

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websi
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bindiya Sharma, Advocate

. .. ... for information and necessary action.

ry . \ __rr/'H&ad
(RegistrariIdm inistratio6)

C ©@ fdP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated: B .08.2025No: CIR '{ }b&RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Jijyal
S/O Shri Tarsem Lal
R/O H.No.182, W.No.5, Rajouri, Sartwari, Jammu Cant

vide notification No.2581 of 2023/RG/LP dated 09.11.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the abSOILMfinal enrottmenWm
c mE?here befoMr

By Order HI$$
.,,. \\ /-'a”>

h,Ma. d.=:tst"rUIB;tTN,: ttbeTt-loG _/RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikrant Jijyal, Advocate

. ..... for information and necessary action
f

/a'
(Registrar Administration)

v (h w h/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ CGt:> DJ/RG/LP Dated: al .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjog Khatri
S/O Shri Parveen Khatri
R/O 19/A 2nd Extension Gandhi Nagar Jammu, Tehsil & District
Jammu.

vide notification No.1622 of 2022/RG/LP dated 28.07.2022 for a period of one

year has further been !xtended till 31.03.2026 after condonatiol of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
WIMOTHtdaLeofexpirv unless the abso@te/final enrollm mas an
Advocate is o®r ered there before.

By Order

fpy

(Regjstr: amin is$alion

a/Mt@No: bb-1 ba-t 3 ./RG/LP Dated : 63 .03.2025

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjog Khatri, Advocate

. .. ... for information and necessary action.

(Registrar Administration)
/->
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6QI '+ 2b7S /RG/LP Dated : a.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaggik Gupta
S/O Shri Sandeep Gupta
R/O 298-F, Nai basti Satwari, Jammu

vide notification No.119 of 2022/RG/LP dated 25.02.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exps - nt . i
Advocate is ordered there before.

By Order
)

#f}B*
tration)
a _t/{/

r)'

(Rigstra;
Dated: DR .ok.2025No:\\R\k-\i/RG/LP

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website

Incharge LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yaggik Gupta, Advocate

. .. ... for information and necessary action .'
y

(w"T w“T/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: del & ibn /RG/LP Dated: B .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ku. Shafia Tabasum
D/O Shri Manzoor Ahmad Wani
R/O Village Inderwal, Tehsil Chhatroo, District Kishtwar.

vide notification No.1080 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the OID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

min istra

a)Dated, CbS 2025N,; Lk>RaR-'\A /RG/LP

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge LIbrary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ku. Shafia Tabasum, Advocate

. .. ... for information and necessary actio

in the next issue of

(Registrar,
q,/

/H)-

Idm in istration)
n}# /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Aa at yaK/RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmed Chowdhary
S/O Shri Shah Mohd Chowdhary
R/O Rail Head Complex, 1 Pvt. Near Railway Recruitment
Bahu, District Jammu

ioard, Tehsil

vide notification No. 2093 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souat) m of i
Advocate is ordered there before

By Order

f)-
(Regi

N„ tsaRq-&b /RG/LP D,t,d,tSL.(8.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bilal Ahmed Chowdhary , Advocate

. .. ... for information and necessary action.

(1 istri Im in istratiQn)
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:
In

aDD /RG/LP)81 6 Dated: GB .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms
D/O Shri Suresh Ku
R/O Om Parkash,
Khellani, District

Nikita Mahajan
ar

IaIn
Do

LaI Gupta Cloth House, Near SBI ATM

vide notification No.108 of 2022/RG/LP dated 24.02.2022 for a period of one year

has been extended till

[ificates/LL

his/l

.03.2026 after condonation of delay and subject to the

verification of his/her B Degrees from the concerned University

and verification of character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souq 11 Wry unless the©a MHHeZfElnalmr®lIIl

By Order .„'
min istration)

b%f
#--)-
(Regjstrar A

D,t,d,bl.03.2025 q7 (No: \ bob'>+,a ,/RC

Copy forwarded to th

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nikita Mahajan, Advocate

. .. ...for information and necessary action\ ,

'qf;=$
Administration)

L ©FW'
/a'

(VP'st?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 6,as a+ 96:B /RG/LP Dated: b .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan Roomi
S/O Mohd Rafi Misgar
R/O Mohalla Bati, near Astan Masjid, Tehsil & District Doda.

vide notification No.25' 8 of 2023/RG/LP dbted -08.11.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought kM thMe MMhe absolute/final enrQ®ment as an
i

By Order

str, ist ration
Dated: 63, 2025No: \\,GbR-\S ./RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for in1

also keeping record of the same.
lrmation and

Mr. Burhan Roomi, Advocate
. .. ... for information and necessary action.

\/at;4_.c

(Regis1

L “M’
Admin istratio/n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: GaG 6+ 902f/RG/LP Dated: E .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lovish Bharat
S/o Shri Ram Paul
R/o H.No. 17, Mohalla Ustad, Jammu.

vide notification No. 527 dated 02.08.2016 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned Iniversity and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDi unless the absolute/final enrollment as an
c ge

By Order

/ry
(Registrar Agm in istration)

Dated:b'3.”'iV & @bPbbQ \t. I)_ /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government PreSSf Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh I Jammu for uploading on
the official website. ' -
Incharge LibrarYl High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Lovish Bharat, Advocate

. .. ... for information and necessary action.

IS
dm in istration)

@bV/[
in)

(R[gist raT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JANllVIU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Gel D} gDP: /RG/LP Dated: 63 .CB.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ohander Kant
S/O Shri Bhola Nath
R/O Bhagwah, Mondawh, Tehsil Bhagwah, District Doda.

vide notification No.568 of 2022/RG/LP dated 27.05.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension ofDrQvi$ional licence/enrollment must be
souqt) B of e%®©irv une )sol dI n as' . n
AdM\ ate is orc

By Order
r)'

(Reg

D,t,d,SI> .o3.2025

istr aF AMIi ist ration)

@beN,'\\QI 1,-23 ./RG/LP

Copy forwarded to thI

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Chander Kant, Advocate

. ..... for information and necessary action.

listration)
'ML

traMdm
Fits
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 688 8D2S /RG/LP Dated: 83 .03,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhirash Sharm
S/O Shri Abhinav Sharma
R/O H No.126, Upper Laxmi Nagar, Sarwal,
Tehsil & District Jammu.

vide notification No. 1780 of 2022/RG/LP dated 11.11.2022 for a period of one

year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extensionQfProvisional licence/enrollment must be
sougt) absolute/fi r®HMRs an
c ef B '

By Order ##}ar)'
(Registpr

D,t,d: bl.03.2025 V
Im inistration)

No: \ \bBQ,- 3C ).G/LP Mby’
Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District
Secretary, Bar Cl
Manager, Goverl
Government Ga;

lnd Sessions Judge, Jammu
'uncil of India, New Delhi
ment Press, Jammu for publication in the next issue of
ltte

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhirash Sharma, Advocate

. .. ... for information and necessary action .I P

_ b\,PP

(R.egistrar Admin istratipn)

br
/0

,:// @ (W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 689 -'} P.J/RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahriz Akhter
D/o Shri Muzzafer H
R/O H.No.34, Upper
District Jammu.

ESsain

’aloura Mohallah Gujjar, near Graveyard, Tehsil &

vide notification No. 340 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
souqt© e mtIMM]BIte/finat enroM MmMM

By Order

minist
/H)

(Regist ra
Dated: b\ .o3„2025 b/No: \h& Bl-\X', \G/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

th next issue of

the official websi
Incharge Library,
also keeping record of the same.
Ms. Tahriz Akhter, Advocate

. .. ... for information and necessary action

High Court Wing Jammu/Srinagarfor information and

_. \ /U
(RQgistraLAdm inistration)

t---–f-------Mibf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Lab '+ i as/RG/LP Dated: 63 .03.2025

Provisional admission granted L rIder Advocates Act, 1961 in favour of

Ms. Mansi Salaria
D/O Shri Joginder Singh
R/O H.No.28, Kothi Morh
Jammu

(Chak Chuha), Tehsil Bishnah, District

vide notification No. 2114 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

9
Idm in istration

wWf
r+a'
(Regi

\ N&\IS-Sb ./RG/LP Dated: a.(B.2025
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mansi Salaria, Advocate

. .. ... for information and necessary action

(Registrar Administration)

~7 [ ”’
r)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers Bt, 1961)of Bar Council under Section 58 of the Advocates

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Git aJ jaK /RG/LP Dated: 63 .0 3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sobia Iram
D/O Shri Abdul Saboor Malik
R/O Dramman, Tehsil Kotranka, District Rajouri.

vide notification No. 2017 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
sougt) he ab 1 :/fmI mr%

By Order

, Admin istrqtion)

b„f'
gist ra
U

0.3.2025No: \ b& S \.S] ./RG/LP Dated: oR

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sobia Iram, Advocate

. . . ...for information and necessary action,

:q) i s t ;
Idm in istration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

„, Gq2 o ' oA /RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chetan Sharma
S/O Shri Banarsi La
R/O Village Garar,
Khour, District Jam

Sharma
Inchayat Sainth, Mohalla Rishi Colony, Tehsil

vide notification No. 2106 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of proClsional licence/enrollment must be
Mrt before the date of ex©rv unless the absotume final enrottmentKaFd
c

By Order ...”“
hnd;aE,::=e”' yET?N„ \\5888-CH /RG/LP

Copy forwarded to the:

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. J&K Hjgh Court Bar Association. Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Chetan Sharma, Advocate

. ..... for information and necessary action. h J

r)'

''Y“Z' "'"B'"b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: >D,f/RG/LP Dated: a, .03„2025

Provisional admission granted under Advocates Act, 1961 in favour of

a

+

Mr. Sidharth Sharma
S/O Shri Arun Kumar Sharma
R/O House No.1, Lane NO 5A, Butanagar Paloura,Tehsil & District
Jammu.

vide notification No.2040 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought}@fm© e ttMEate of em unlesatIBEe absotIBa@Mnat enrollmenMU
©

By Order G)f

strar /Ldministration)
r)'

(Reg

No: \ bQlbn~k /RG/LP Dated: 03 .0,:l2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sidharth Sharma, Advocate

. . .... for information and necessary action.

r)'
(Regis

tJ
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,J
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )
+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: CaN \,\ Abb{ /RG/LP Dated: E.03’.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinay Bhagat
S/O Shri Om Parkas
R/O Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi.

vide notification No. 2132 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
1 efore the date of expiry unless the absol dWZ+inal enroltmenM
Advocate is o@mR]Eere before.

By Order

(€gi Mr inistra%on

N,; \\\Gas-qbb /RG/LP Dated:b_L.03.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vinay Bhagat, Advocate

. .. ... for information and necessary actio

r\'

(RC'stFd“"ZrtU/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Gq g tba /RG/LP Dated : _bl.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Allahi
D/O Mohd Ashraf
R/O Dalwah, Tehsil Gool District Ramban.

vide notification No.1941 of 2023/RG/LP Dated 11.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
) yInless thelab © lute/fin ' i{rbliIMRUFI

c

By Order .'

r'"
r)'

(Registrar
Dated: bK .03.2025 kN„ \ \\qb\-ba )G/LP

Copy forwarded to thI

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazia Allal Advocate

. .. ...for information and necessary action.'

-#i;a
(Reg istraLAdministration)

'©;------@U
q\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

NOTIFICATION

261K /RG/LP Dated: 63 .02.2025No: GIG b

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma
D/O Shri Subash Chander
R/O V.P.O. Ambaran, Tehsil Akhnoor, District Jammu

vide notification No.1933 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extendl till 31 .03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exl$rv unles#!MMmar
mMMm11mAM

By Order

o"ad
4d m inistra.tion)

+fa(Q &P t rI
No: 1 bc?On-l y ./RG/LP Dated: 63 ,032025

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms, Meenakshi Sharma, Advocate

. ..... for information and necessary actio

/A-)'

(R,egistrar Administration)

L @ bA'
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W B

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Cal GJ /RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Wazir
S/O Shri Kishori Lal
R/O H.No.24, near
Kishtwar.

razi r
BVM Middle School Hidyal, Tehsil & District

vide notification No. 96 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bdore the dame fM) v urSBe ttMr MIIlite/finat enro.hrR\ mII)

By Order

rar Administration

Dated: gJ_.q 2FoRtS–HI -/\

Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.

next issue of

President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

on

also keeping record of the same.
Mr. Danish Wazir, Advocate

. .. ... for information and necessary actiol

#f&&'/0

I

\Fr_

(Registrar Administration)

@ V/) k'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
rLMENTOF PROVISIONAL

NOTIFICATION

No: /RG/LPa Dated: 63 .032025

Provisional admission granted und€ r Advocates Act. 1961 in favour of

Mr. Amit Kumar
S/O Shri Prem LaI
R/O Ranjitpur (Nandpur), Tehsil Arnia, District Jammu, A/P Block
No.179, Salmeri, Swankha Morh, Vijaypur, Samba

vide notification No.2546/RG/LP dated 08.11.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the aM) Ml /final enrollrrMe as an
LM)

By Order ,#B;"“
[MI /#

I

min istration)
aP)'

D a (e d; a a 03 B 2 aEgISa r J dNo: FB'R :1)-28 /RG/LP

Copy forwarded to th
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amit Kumar, Advocate

. ., ... for information and necessary action

strar Admin istrati
/nl

/-)'

''€g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
ILMENTOF PROVISIONAL

NOTIFICATION

No: 69 at 64 ab IS /RG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Kabir
S/O Shri Ab Kabir Tapal
R/O Sigdi, Tehsil Mughalmaidan, District Kishtwar.

vide notification No. 930 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date aMe rv uriIBs thMMlit®2finat enr81aiR@ErM1 UII
o

By Order

', . ’
(Registrar Administration)

[ M*yeNo: tCbq:Lq -3£ /RG/LP Dated: 63 .03.2025

Copy forwarded to thI

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in th(
Government Gazette.

next issue of

President, Distri1 Court Bar Association, Kishtwar
ligh Court of J&K and Ladakh,Jammu for uploading onCPC e-Courts,

the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Kabir, Advocate

. . . ... for information and necessary action,

.„'
f)-

(R€3i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:nbC; „\ ObI: /RG/LP Dated: 63 .eB.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubiya Bano
D/O Shri Gulam Nab
R/O Rajpur Kamila, Mohalla Bounta, Tehsil Qila Darhal, District

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
gought before the date of exDiry unless thMM®@final enrollr
Advocate is orderdMB1 re before.

By Order

Dated. ,@,2

/a

No: 1 bq BC - ql /RG/LP

Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rubiya Bano, Advocate

. .....for information and necessary action

/HD
n-

trar Admin istrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
ILLMENTOF PROVISIONAL

NOTIFICATION

No: _1 JoLt /RG/LP Dated : b.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wajid Javaid
S/O Shri Javaid Ahmed Wani
R/O Kaskoot, Tehsil Banihal, Distt. Ramban.

vide notification No. 967 dated 22.11.2019 for a period of one year has been

extended till 31 .03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must bemmlMHmllgBIgIIsought beforemle date ofM
Advocate is order@l[mBefo@

By Order

n F S

h„'-L.@,„y"'r 'HPN, J 1 b'Iq I-Sg /RG/LP

Copy forwarded to

Ind
FU

ntGovernme
tte

1

2

3.

4
5.

6.

7

Principal District Sessions Judge, Ramban.
Secretary, Bar
Manager,

ncil of India. New Delhi
Press, Jammu for publication in the next issue of

Government Gaze
President, Court Bar Association, Ramban.

ligh Court of J&K and Ladakh,Jammu for uploading onCPC e-Courts,
the official
Incharge

website
Libra High Court Wing

record of the same
Jammu/Srinagar for information and

also keeping
Mr. Wajid Javaid, Advocate

. . . ... for information and necessary action.

QgistrarAdministration)
8Eqt

$A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

b/RG/LP Dated : el.o3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Jamwal
D/O Shri Suraj Dev Singh Jamwal
R/O Badhole, Tehsil Ramnagar, District Udhampur.

vide notification No.643 of 2022/RG/LP dated 30.05.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered thele before.

By Order
,)DU

+ t r a r Bd rrI i n BIiEi I;b nJ

No: \ b'=tSS-CI ./RG/LP D,t,d, £l.O32025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nikita Jamwal, Advocate

. .. ... for information and necessary action .1

r'ny

' V haaninistrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:--nb% b\\ lb IE /RG/LP Dated: q – b – .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farhan Rashid Nengroo
S/o Abdul Rashid Nangroo
R/o Sirhama Dangipora, Tehsil Sirgufwara, Anantnag

[er and antecedents from the CIDand verification of his/l

of provisional licence/enrollment must beThe renewal /
souatFt;oTexoil unless the absolute/final enror n

MM

vide notification No. 106 of 2023 dated 10.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

By Order

eg is

\KJLL-k& /RC Dated:&\- Q3. .2025

Copy forwarded to the:

1
2
3.

4
5.

6.

7.

Principal District and
Secretary, Bar Cl
Manager,
Government
President, District
CPC e-Courts,
official website.
Incharge Library,
keeping record of
Mr. Farhan

for information

Sessions Judge, Anantnag.
of India. New Delhi.

Press, Jammu for publication in the next issue of

Association, Anantnag.
Court of J&K and Ladakh, Jammu for uploading on the

Court Wing Jammu/Srinagar for information and also
same.

Nengroo, Advocate
and necessary action.

(i2'gislMdm inistration)
'/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: i\\\ b\ bE>\ /RG/LP D,t,d,b. % . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Jonaid Ahmad Mir
S/o Javid Ahmad Mir
R/o Shoolora Bala, Tehsi Kralpora Kupwara

vide notification No. 2295 of 2023 dated 30.09.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(k'egistM ,drDinistration)
e/

S
m.. \\\k '\-n\ /RG/LP Dated: 6\\ Cb\ . ..2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Kupwara.
cpc e-courts1 High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Jonaid Ahmad Mir, Advocate

for information and necessary action.

in the next issue of

for uploading on the

information and also

r)
(Regis\rar Admi istratjon)

X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\S c'\ Sba /RG/LP Dated: (\\A.bb, .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imshan Ahad Dar
S/o Ab Aha(I Dar
R/o Rahmoo Tehsil & District Pulwama

vide notification No. 94907 of 2022 dated 22.07.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
I)rD/’->

(Registr<
6

Gninistration)

No: \$ SiU-n 2_ /RG/LP GR . .2025Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President. District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Imshan Ahad Dar, Advocate

. .... .for information and necessary action.

in the next issue of

for uploading on the

information and also

a'
(Regiqtrar Administratif>n)

L W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nhK :*\ >bU /RG/LP Dated: kh . h %..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Janees Rafiq
D/o Mohd Rafiq Bhat
R/o Qamarabad Qamarwari Tehsil & District Srinagar

vide notification No. 2186 of 2023 dated 28.09.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r-) ' \ / y ]

(RegistRar Administration)

A/ bV/
N,; \bqRL-NF,' /RG/LP D,t,d: cS\1- GB, .2025

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication In the next issue
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Janees Rafiq, Advocate

. .....for information and necessary action.

+;ifa
(Qgistrar Administration)

W W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:nbl b\ Bp.a /RG/LP Dated: Bb . b% . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmad Ashraf
S/O Peer Saif Din
R/O Ikhraj Pora, Jawahar Nagar, Ikhraj Pora Tehsil & District Srinagar

vide notification No. 137: dated 03.01.2019 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(€Jgi phahmini:tFation)

by'

By Order

N,; \LIRR-qS _/RG/LP D,ted: $1.b% . ..2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazettl
President1 J&K High Court Bar Association, Srinagar.
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mohmad Ashraf, Advocate

. .....for information and necessary action.

Of;Pg
Irar Administration)

/ W'
r)'

(Regi:
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n hQ 6\ >hIS /RG/LP Dated: $1 'b R .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Omera Farooq
D/o Farooq Ahmad Rather
R/O Chakoora, Tehsil Shahoora, District Pulwama

vide notification No. 884 dated 18.10.2019 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Fis ordered there before.

By Order gr;u
-DfT

Irar Administration)
r)

(Regi

N... \bqRk-\\WbURC/tp D,t,d, b\R.b\. .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President. District Bar Association, Pulwama.
cpc e_c,ourts1 High Court of J&K and Ladakh, Jammu
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Omera Farooq, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

istration)fRlgiqtrar Admi
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HIGH COURT OF JAMMU &
(Exercising powers of Bar Coun

K/ IR AND LADAKH AT JAMMUII

iI under Section 58 of the Advocates Act, 1961)
+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 b' b X /RG/LP Dated: L\( ebB ..2025

admission granted under Advocates Act, 1961 in favour of

Ms. Aasia Yousuf
D/O Mohd Yousuf Koka

Provisional

R/O Herpora, near Masjid, Sherif, Bugam, Kulgam

vide notification No. 1 lated 01.01.2019 for a period of one year has been
extended till 31.03.21 after condonation of delay and subject to the

verification of his/her icates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDi mmIMMmHjjMmr
Ac

By Order #“
Administration)

He
rD

(Regiftrar

No: \\bbB-bR /RG/LP Dated: K+ -bR , .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Aasia Yousuf, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

f)'
(Regisltrar Administration)

p be
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweES of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

MOTIF ICA TION

a big /RG/LP Dated: WA .b g . .2025

Provisional admission granted under Advocates Ac,t1 1961 in favour of

Mr. Aaqib Rashid
S/O Ab Rashid Wagay
R/O Gasirena, Tehsil Pahloo, District Kulgam

vide notification No. 38 of 2023 dated 10.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enr8iiIFMnt as an
Advocate is ordered there bM

By Order Mu
(RtgI Administration)

No: \\h\b–\k /RG/LP Dated: Gb . bR . .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.

President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Aaqib Rashid, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

_,. „
(Regi.strar Administration)

W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\\ b\ abn IRG/LP Dated: Gb . bB . .2025

Provisional admission granted under Advocates At.11 1961 in favour of

Mr. Tahleel Ahmed Bhat
S/O Mohd Ayub Bhat

R/O Rajbahg, Near Modern Hospital Tehsil South Srinagar District Srinagar

vide notification No. 1954 of 2023 dated 11.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
IN if

}trat Administration)
/ h .a'/

\

cO'
(Regi

No: \ \tAl-a % /RG/LP D,t,d, Gh'c:\ %. .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Tahleel Ahmed Bhat, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

'.. #„-,X”
(Regisjrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: -'n \t b \

a
bbl /RG/LP Dated: eg'\.b 2 ,.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen Bhat
S/O Gulam Nabi Bhat
WO Bunpora, Khahipora Rajwar, Tehsil Zachaldara, District Kupwara

vide notification No. 313/2022 dated 27.05.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

>ter and antecedents from the CIDand verification of hi:

of Drovisional licence/enrollment must beThe renewal
souaht ©etM© the date of expi
FM

By Order
>SVM+X==Cbr

iT
Administration)

by'
(R=egi

No:\\KI\\- Bb _/RG/LP Dated: (\\R .b %- .2025

Copy forwarded to the: -

1.
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press, Jammu for publication in the next issue of
Government Gaze&I
President. District Bar Association, Kupwara.
cp(, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website.
inihargg-Ubrbry, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mohammad Yaseen Bhat, Advocate

. .....for information and necessary action.
,N/ a

itrar Administratio
1/

N
(keg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\S 6 LbS /RG/LP Dated: b\\. 03' .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Akhter
D/o Mushtaq Ahmad Dar
IUo Rahmoo Alamdar colony, Rajpora District Pulwama

vide notification No. 203' of 2023 dated 12.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souat©MHmess the absolute/final enrollment as an
idvocate is ordered there before.

By Order

(kbgiFtrar Administration)
a/

'Y>if

p{'
~„ \\,\\–(,\ _/RG/LP Dated: 6\\ 2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Pulwama-
Secretary, Bar Council of India, New Delhi.
&;na&-gFl’ Government Press, Jammu for publication in the next issue
Government Gazeth
President, District Bar Association, Pulwama.
CfpCf’–e_C,burts, High Court of J&K and Ladakh, Jammu for uploading on the

gEREg=eF£tr§vl High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Shazia AHrter, Advocate

. .....for information and necessary action.

of

,f

r)'

“’P“"""“""F&-N\\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:n\\\ $\ }bIt /RG/LP Dated: C3tq' b3’ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fayaz Ahmad Khan(lay
S/o Mohd Jamal Khanday
R/o Uranhall Tehsil & District Anantnag

vide notification No. 2552 dated 09.11.2023 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,I'S

/-)'

(Regi$raLAdministration)

'“W'
N„ \\\,bA-GQ _/RG/LP Dated: &\\. B . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Jammu for publication in the next

Government Gazette.
President. District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Fayaz Ahmad Khan(lay, Advocate

. .....for information and necessary action.

ofissue

4
5.

6.

7.

{Rbgiqtrar Administration)

bf'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:n\S b\ AbU /RG/LP Dated q\.b3 . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Imad Ran
S/o Ran Ahmed Mir
R/o Govt. House No. T-7,Tulsi Bagh Tehsil & District Srinagar

dated 05.03.2018 for a period of one yevide notification No. 1

after condonation of delay and sukextended till 31.03.20,

verification of his/her Certificates/LL.B Degrees from the concern€

and verification of his/her character and antecedents from the CID

'ar has been

lject to the

d University

!nsion of Drovisional licence/enrollment must beThe renewal /
souat
Fhere before

By Order SY
/a

Administration)(Regl
+r

/$

N,X\bQ\-Ti /RC VLP Dated: b\\' B . .2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Jammu for publication In the next issue

Government Gazett1
President, J&K High Court Bar Associationl Srlnagar-
cpc e-courts, HIgh Court of J&K and Ladakh, Jammu for uploading on the
official website.
Incharge Library,
keeping record of thI

ligh Court Wing Jammu/Srinagar for information and also

Mr. Mir Imad Ran, Advocate
. . . . .for inforl

same.

lation and necessary action.

6Lbis1 ,dmi nistratio.n)
’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\t\ bl )bbq /RG/LP Dated: $1 ' b3 . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheharyar Shafi
S/O Mohd Shaft Rather
R/O EP Hut No.3, Baghat
Srinagar

Barzulla, Tehsil South Chanapora, District

vide notification No. 1600 of 2021 dated 18.12.2021 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r)'

(Re giqtrar Administration)
k

94

N,; \\baL-UL /RG/LP D,t,d: UX. q' . ..2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next ISSue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Incharge Library, High
keeping record of the same.

Court Wing Jammu/Srinagar information and also

Mr. Sheharyar Shafi, Advocate
. .....for information and necessary action.

B
I

trar Administration)

/ M/
f)

(Regl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ n\n b\ }\LS /RG/LP Dated: $+ bZ ' .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tafazul Maqbool Mir
S/o Mohammad Maqbool Mir
R/o Wanihama Beerwah,Hussaini Mohalla Tehsil & District Budgam

vide notification No. 1331 of 2021 dated 16.11.2021 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahl iRl@ the absolute/final enrollment as an

By Order
.,.

"”w"'":"“"F#k,\\. bR ..2025 1N,; \\\,Q\-&q _/Rt Dated:

Copy forwarded to the:

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazeth
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Inc,barge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Tafazul Maqbool Mir, Advocate

. .....for information and necessary action.

@%ra
(RegiAstrir Administration)

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

K /RG/LPNo CIb D,t,d:b\RFeSB' .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dawood Ahmad Bhat
S/o Mohd Sadiq Bhat
R/o Sultanpora, Zachaldar Tehsil & District Kupwara

vide notification No. 2300 dated 30.09.2023 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought betmgFrEe dMeMWlute/ ae

BIgIEl$atemeE: mHz

By Order IGJ CrI)b$111p

/a' k7£ K ’

(Regisfra Administration)

D a te d= 1Ebc AI 11qRI>\ + \ \ n 2 0 : :/ hrII?iL+No: N\\ba\h-q& /RG/LP

Copy forwarded to the

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazettl
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Dawood Ahmad Bhat, Advocate

. .....for information and necessary action.

(

dministration)

W
a
(Regis,trar A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

a\:A /RG/LPNo: n\ Cs Dated: (b\\- G 3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azim Rafiq
S/o Rafiq Ahmad Peer
R/o Syed abad Peer mohalla Aripal Pulwama

vide notification No. 21'50

extended till 31.03.2026

verification of his/hl !rtificates/LL.B Degrees from the concerned

character and antecedents from the CIDand verification of h

dated 28.09.2023 for a period of one year has been

after condonation of delay and subject to the

University

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M44JK
r Administration)

/bY'
r #7 +

(Registq

N„ \ \\ 28-::>\I /RG/LP Dated: Gb-b g ' .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication In the next issue of
Government Gazettl
President, District Bi

CPC e-Courts, Higl

r Association, Pulwama
Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library,
keeping record of thI

High Court Wing Jammu/Srinagar for information and also
same.

Mr. Azim Rang, LdVOcate

. . . . . .for inforl lation and necessary action.

f

(RLgiqtrar Administratioln)
'1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Rib - '’ &b}\ /RG/LP Dated: Gb-b3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Samad Khankashi
S/O Mohammad Ameen Khankashi
R/O Peer Takya, Nigeen, Hazratbal Tehsil North District Srinagar

vide notification No. 1852 of 2023 dated 08.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extensionof provisional licence/enrollment must be
souahitlMtae tBlaBlie ofeMr unless tt>MmE

By Order yEr
,r Administration) .

/ f .Jd/

f)'
(Registr,

No: \ \\ \\–X, 3/LP Dated: C\LA-bb- .2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazettl
President, J&K High Court Bar Association, Srinagar.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Abdul Samad Khankashi, Advocate

. .....for information and necessary action.

f

(kggi: am inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\\ b: /RG/LP Dated: b\\. G 3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina Gowhar
D/O GowharHussain Wani
R/O Churamujru teh Beerwah District Budgam

vide notification No. 2179 of 2023 dated 28.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date{M1 y ud@ theM@L M
AMMmEM@

By Order

(Registl lr Administration)

No: \\n\\JAil /R\ Dated: .2025

Copy forwarded to the
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazett1
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Mohsina Gowhar, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

@4 fb'a
(Regis+rar Administration)
r)

M’
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X=> > b \ ) bIg /RG/LP Dated: (~~,\J\.bB .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asifa Akhter
D/o Manzoor Ahamd Mir
R/O Pinjura, Mohalla Rayapora, Tehsil & District Shopian

vide notification No. 993 If 2023 dated 31.05.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of PrQvisional licence/enrollment must be

a M
By Order _. '

(Regisq'’ar Administration) .

Jb/ bY'
No: \\\\\\- SS _/RG/LP D,t,d, 6\+-b\ . .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Shopian.
c,pc, e-courts, High Court of J&K and Ladakh, Jammu
official website.
In(..,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Asifa Akhter, Advocate

. . ..for information and necessary action.

in the next issue of

for uploading on the

information and also

Klf
trar Administratig
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nis 6\. abu /RG/LP Dated: GtA -03- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saieb Niyaz
D/O Niyaz Ahmad Bhat
R/O Tulbagh, Near GDC Pampore, Tehsil Pampore, District Pulwama

vide notification No. 1039 of 2022 dated 28.09.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Half

"'’-P'“"":=''T#
N,; \\\Sk–KI /RG/LP D,t,d, UI-b\. .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu
Government Gazett1
President. District Bi

for publication In the text issue of

r Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading
official website
Incharge Library1 High Court Wing Jammu/Srinagar for information
keeping record of the same.

the

and also

Ms. Saieb Niyaz, Advocate
. .....for information and necessary action.

(k8gisjrar Administration)

b#'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: =\\\ a\~ b>\ /RG/LP Dated: KA-bR,- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabasum Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Chotipora Shadi Mohalla Tehsil Handwara District Kupwara

vide notification No. 2064 of 2023 dated 13.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ba
(iegis IWdministration)

No.. \\\kL_Gl /RG/LP D,t,d, eN-bb- .2025

Copy forwarded to the: -
1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Tabasum Mushtaq, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

rM->f
itrar Administration)

I

P)'
(Regi

W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: -\\R b /RG/LP Dated: b:\Apb- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Farooq
D/O Farooq Ahmad Mandoo
R/O Zirpara, Tehsil Bijbehara, District Anantnag

vide notification No. 1952 of 2023 dated 11.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Registl Ldministration)

bt
N,; \\\n\-nk /RG/LP Dated: th.\. ..2025

Copy forwarded to the: -
1
2

3

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gaze
President, District
CPC e-Courts, HiII
official website
Incharge Library,
keeping record of
Ms. Nahida Farooq,

for information

in the next issue of

BEI

ligh

Association, Anantnag.
Court of J&K and Ladakh, Jammu for uploading on the

Court Wing Jammu/Srinagar for
same.

Advocate
and necessary action.

information and also

\nF
UL

ami nistration)(Regis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\A Dated: b\+ - o?,.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahsan Ahmad Kozgar
S/O Mohammad Ashraf Kozgar
R/O Laigaridoori Eidgah Tehsil Eidgah District Srinagar

vide notification No. 2139 of 2023 dated 28.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

&"xp"'"-qbNo, \\\an-Q:3 _/RG/LP D,t,d, b\\- bB- ..2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Ahsan Ahmad Kozgar, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

(i'ebiq#arMinis iMa)r,. L /#f
I

W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

u.HahA /RG/LP Dated:bq-b3,- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishrat Rmazan
D/O Mohammad Ramzan Dar
R/O Chinkipora, Sheikh Sahib, Tehsil Sopore, District Baramulla

vide notification No. 1060 of 2023 dated 01.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought befor of Mrv Lj
FmmHRHms mr mIBR8

By Order

r)'

"”P"'":"'’'Tg'Dated:a\ bB- .2025 KN„ \\\ a\-qb _/RG/LP

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Ishrat Rmazan, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

r)'
(Regjstrar Adminir stratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aT& Q\, asK /RG/LP Dated : ) ,2025

in favour ofProvisional admission granted under Advocates Act, 1961

Ms. Junaid Ahmad Bha
S/O Ghulam Rasool Bha
R/O Mahind Srigufwara,
Anantnag

Mahind Mohalla, Tehsil Srigufwara District

No. 1 123 dated 02.06.2023 for a period of one year has

till 3 after condonation of delay and

== d J eUc: i :: r: i t:verification of his/her tes/LL.B Degrees from the concer

and verification of his/her character and antecedents from the CID

vide notification

been extended

The renewal / extension of Drovisional licence/enrollment must be
MmlMMLsouaht bef©®r the date oM

maE!!$MHnlaaIEl[=®fo7rIB

By Order a

“":":"’m'
J

(RegiqFrarjl
/+7'

\\\$\Jr\ /Rt Dated: Gh-bb' .2025

Copy forwarded to the:
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
In(,harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Junaid Ahmad Bhat, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: niS :A abU /RG/LP Dated: Gb.bB .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aasim Nazir Haja
S/O Nazir Ahmad Haja
R/O HarduAkad, Tehsil MaHan, District Anantnag

vide notification No. 181 of 2022 dated 11.11.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahMirv un@ss I IMMMm1:mAm

By Order

"”r'"'""“"y}No, \\\qQ-\\2b3/RG/tP Dated: Gb-c:\. .2025

Copy forwarded to the

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Inc,harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Aasim Nazir Hajam, Advocate

. .....for information and necessary action.

f
;trmdministratio Il)

+

/)'
(Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nbS G\ abLe /RG/LP Dated: b\\.b', .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashiq Mahmood Sheergojri
S/O Gh. Mohammad Sheergojri
R/O Village Shewhard Panzgam, Tehsil Kokernag, District Anantnag

vide notification No. 985 of 2023 dated 31.05.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Regi Administration)

Pf'N,; \\Lb\\-\b /RG/LP D,t,d: (\\I-b3 .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CP(, e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Ashiq Mahmood Sheergojri, Advocate

. .....for information and necessary action.

a--/ HrWe paCPr
stratio

fI

(Regjstrar Admini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\\ ~\ gt>’S /RG/LP D,t,d,N'\$. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Myser Nisar
S/O Nisar Ahmad Khan
R/O Ranbirpora, Mohalla Gousia Colony, Tehsil Mattan, District Anantnag

vide notification No. 1097 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisBnal licence/enrollment must be
sought t@+®MtW®MnteMIMMi]IEt@mi enrottMas an
EE

By Order ”

itrar Administration)

/kt
r)'

(Regi

No: n–]U_i Dated: b\\. q . .2025

Copy forwarded to the

_/RG/LP

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazettl
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.

Mr. Myser Nisar, Advocate
. ..... for information and necessary action.

I

y=q;:
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(ExeEcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iBC 'A \bIS /RG/LP Dated: OC-63 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nusrat Sofi
D/O Sonaullah Sofi
R/O Kreeri Sofi Mohalla, Tehsil Kreeri, District Baramulla

vide notification No. 1927 of 2022 dated 14.11.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the &bsolute/final enrollment as an
Advocate is ordered there before.

By Order DPS
Administration)

F'

I

(iggl

No: \\\$36-8)k nG/LP D,t,d, 6e- 63- ..2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Nusrat Sofi, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

n
(RegIstrar Adml

a}f
ltion)

+/
G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3%\ QA )ba /RG/LP Dated: CS(_GR_ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anees Ahmad Lone
S/O Nazir Ahmad Lone
R/O Puchal, Tehsil & District Pulwama

vide notification No. 992 of 2023 dated 31.05.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of Drovisional licence/enrollment must be
souaht ) e cMa M mlM®MM)MemEmAm

By Order

(Regiftra! Administratjon)

\1SR' \n?> /RG/LP Dated. ,2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District anI
Secretary, Bar Coul
Manager, Government
Government Ga
President, District
CPC e-Courts,
official website
Incharge Library, His
keeping record of thI
Mr. Anees Ahmad Lone, Advocate

. .....for information and necessary action.

lr

Sessions Judge, Pulwama.
of India. New Delhi

Press, Jammu for publication In the next issue of

Association, Pulwama
Court of J&K and Ladakh, Jammu for uploading on the

h Court Wing Jammu/Srinagar for information and also
same.

ra)
(Regl }trar Administration)

\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\n s\ hM /RG/LP Dated : (SG-s\- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aadfar Amin
D/O Mohammad Amin Wani
R/OAwantipora, Iqbal Colony, Tehsil Awantipora, District Pulwama

vide notification No. 996 of 2023 dated 31.05.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of exoi unless the al®olute/final enrollment as an
Advocate is ordered there before

By Order
LAP

'.,. L /-”'
''”'“"P":":;*”'P}

No.. \\ \n\X- kbS /RG/LP D,t,d: 6G-6\- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager1 Government Press, Jammu for publication in the next issue of

Government Gazettl
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Int.,harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Aadfar Amin, Advocate

for information and necessary action.

4
5.

6.

7.

<%
(kegi$trar Administra
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\& ~\ ha /RG/LP Dated: Gk-b1- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bilkeesa Akhter
D/o Mohammad Maqbool
R/O Zadoora hastikhud

Ganie
Tehsil & District Pulwama

No. 1013

till 31.03.2026

verification of his/her Certificates/LL

and verification of his/

!nsion of provisional licwlce/enrollment must beThe renewal /
souaht#Me!!@the ®©fof expiry unless the >
Mm1B1m

vide notification

been extended

of 2023 dated 01.06.2023 for a period of one year has

after condonation of delay and subject to the

B Degrees from the concerned University

character and antecedents from the CID.

By Order
'.. „

(RegistTar Administration)

\Fry'
2025i/LP Dated:No

Copy forwarded to the

\\ks\,-b'l

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President. District Bar Association, Pulwama.
cpc, e_courts1 High Court of J&K and Ladakh, Jammu
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Bilkeesa Akhter, Advocate

for information and necessary action.

in the next issue of

for uploading on the

information and also

$H
!~"'"';'”:'#'

rb
(Regist



89

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:n \] bbS /RG/LP Dated: bt-bI- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nadiya Ayaz
D/O Mohammad Ayaz Teli
IUO Wayil Teli Mohalla, Tehsil & District Ganderbal

vide notification No. 626/22 dated 27.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqlyi
IIaBIE!!Bordered there before.

By Order '. L/
(Regisjrar Administration)

Ic / P&
G/LP Dated: C>trI - .2025No

Copy forwarded to the

\\he\B-\h IR

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Sec,retary1 Bar Council of India, New Delhi. . . ' . r

Manager1 Government Press, Jammu for publication in the next issue of
Government Gazeth

:F8id£yb:isstIHtji:Rr(t;=:c:afu32’KG::]e£:§£kh, Jammu for uploading on the

!!REg=eF£trE-vI High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Nadiya Ayaz, Advocate

. .....for information and necessary action-

,-,.

'“’'=r"“":"'='"*:&'
P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t\>LS /RG/LP Dated:GC- bB- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Manzoor
D/o Manzoor Ahmad Zargar
R/O Ahmad Nagar, Old Road, Main Stop, Srinagar

vide notification No. 11.2 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and iubject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhM@ , I = ab
Elal[IE!!Bordered there before.

By Order ,VAnS
I

(Registl ,dministration)

kr’Uk\S->\ /Rt ,2025P Dated,

Copy forwarded to the
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar-
Sec,retary1 Bar Council of India, New Delhi. . a

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

[be(:id£ELliE UPghhc(::JrtB:;31s;c:it£o Pad; EFFi;mmu for uploading on the

f::REgleF£tr;vI High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Madiha Manzoor, Advocate

. .....for information and necessary action-

f

B+e
nlministratron) '

’ q;#'
in

(Regisjrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., i\t\ b\ Aoa /RG/LP Dated: a b-oB.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumaira Khan
D/O Gh. Mob(I Khan
R/O 96- Baghi-Sunder

Srinagar
Balla Kaka Sarie Karanagar, Tehsil & District

vide notification No. 2051 of 2023 dated 13.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
B,PM

r-n’
(Registra1

{V
Administrat

N,; it eLI-za /RG/LP D,t,d, GG-a3- .2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.

Government Press, Jammu for ofinManager,
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.

publicatioh the next issue

Ms. Sumaira Khan, Advocate
. .....for information and necessary action.

B

M
r-> ' \k ,–=pab \~

M'
(Regjstrmdministratio

'1/
n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)(Exercising powel

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ a~\b 6\ >bIg /RG/LP Dated: Gb-bs- .2025

Provisional admission granted under

Mr. Mohammad Yasee

Advocates Act, 1961 in favour of

S/O Gh Hassan Mir
R/O KalantraPayeen,Mohalla Eidgah, Tehsil Kreeri, District Bara mulla

No. 1096 of 2023 dated 02.06.2023 for a period of

till 31.03.2026 after condonation of delay and s

verification of his/her Certificates/LL.B Degrees from the concern

ir and antecedents from the CIDand verification of his/l

of Drovisional licence/enrollment must beThe renewal /
souatr ut;/finaM raMLM

vide notification

been extended

lne year has

!bject to the

Id University

,='”
iJministration)

%V'

)

By Order
r--)'

(Reg

No: 1\ Gil- Bg /RG/LP

an
Council

Govern
Gaze

Higl

Dated, esQ-bb- .2025

Copy forwarded to the:

1
2
3.

4
5.

6.

7.

Principal District
Secretary, Bar
Manager,
Government
President. District
CPC e-Courts,
official website
Incharge Library,
keeping record of
Mr. Mohammad

for

Sessions Judge, Baramulla.
of India. New Delhi

Press, Jammu for publication in the next issue of

Association. Baramulla.
Court of J&K and Ladakh, Jammu for uploading on the

ligh
thI

aseen
information

Court Wing Jammu/Srinagar for information and also
same.

Advocate
and necessary action.

(Regi9tMlministratio
5)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: R\\3> -\ abu /RG/LP Dated: Sk-6\ - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. MudasirAli Ashwar
S/O Ali Mohd Ashwar

R/O R/O Thajiwara, Tehsil Bihbehara,District Anantnag

vide notification No. 1095 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of Drovisional licence/enrollment must be
sought befoBr the date of exWmmSmmH

By Order By
(Regl Administr;tion)

,...\\ bBC-UL „„„ „,.'. Q&-3–. .2,2,

Copy forwarded to the
1
2
3.

4
5.

6.

7..

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, District Bar Association, Anantnag. -

CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. MudasirAli Ashwar, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

r)
(Regigtraram inistration)
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dMU & KASHMIR AND LADAKH AT JAMMUHIGH COURT OF JA
of Bar Council under Section 58 of the Advocates Act, 1961)(Exercising powet

++++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'+ 9629 /RG/LP D,t,d: KG-63- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Junaid Ahmad Ganie
S/O Mohd Yousuf Ganie
R/O Dethu Hanie Mohalla, Tehsil Shangus, District Anantnag

vide notification No. 1070 of 2023 dated 02.06.2023 for a period of one year has

been extended till of delay and si iect to the

verification of his/hl UniversityIm the concernl

from the CIDand verification of h

The renewal / extension provisional licence/enrollment must
souaht© TM® url oni 1 enrollment as an
®dvocate MmllmeHm

By Order
/a'

(Regi ;trar Administra

„, I req3-qI /R,/LP Dated: 66-63- ,2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Junaid Ahmad Ganie, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

r-I
FStMdmi(Reg istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: n\\S bts /RG/LP Dated: Lq -bt- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bushra Shakir

vide notification No. 1014 of 2023 dated 01.06.2023 for a period of ne year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

mocate is ordered there before.
less the absolute/final enrollment as an

By Order
f)'

(Reg

No: it ASb-gC /RG/LP

Copy forwarded to the: -

itn\dminist:W
D,t,d, e>C-bB- .2025

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e_courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Int,harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Bushra Shakir, Advocate

. .....for information and necessary action.

,P
thr, fe\'a

(Reqistmdministratiqn)
f/tri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: =\\R 6\ abB /RG/LP Dated : SG-sB -.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taibah Amin
D/O Lt. Mohd Amin Bhat
R/O Fateh Kadal, Malik Angan, Tehsil Khanyar, Dkistrict Srinagar

vide notification No. 1234 of 2023 dated 05.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
fnl'

(Regi Admi istration)
CaP?

m; t(691 q3 /RG/LP Dated: 6G-63- .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Inc.harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Taibah Amin, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

+

/a
(Reqjstra

0

r Administration)



97

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\"'-\ \\ abu /RG/LP Dated: Qq- 3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Manzoor
D/O Manzoor Ahmad Bhat
R/O Vessu Qazigund, Tehsil Qazigund, Distt. Anantnag

vide notification No. 630/22 dated 27.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a
istration),dm

bY

By Order
rn)

(Regi gtr:

„„ ttl Gq-lb /,„„ „„'. aG-bb-.„;,
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Nahida Manzoor, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

}

fM
r)

(Regipt ral £iministration)

M’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: i\R& QI al( /RG/LP Dated: aG,-bB. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Amin
D/O Mohmad Amin Khan
R/O Vawoosa Rangrate Tehsil Chanapora Natipora District Srinagar

vide notification No. 111 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqha lte/final err
M

By Order

(Re: fAdministration)

W'„, t ILnl.ll _/RG/LP Dated: aG- 03- .2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
In(,harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Muskan Amin, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

(i2gistrar Admi istration)
'/

U/'’a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,:-n\X'\ GI hIS /RG/LP Dated: esk. B - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Nazir Nai
S/O Nazir Ahmad Naik
R/o Babapora, Tehsil Zainapora, District Shopian

vide notification No. 111 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before theZd2IBf expiry ual@s the absolute/final enrollment as an

By Order 4

r Administration)

he
N„ \t GIa-&b /RGILP Dated: bb- Ob- .2025

Copy forwarded to the

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Shopian.
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc„harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Muzamil Nazir Naik, Advocate

. .....for information and necessary action.
J

%\r; }{

(Regjstra r Administration)

W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
,'/

No: ISG }\ IS /RG/LP Dated: h (- G 3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabia Rasheed
D/O Abdul Rasheed Rather
R/o Sozeith (IVarbal), Kirmaniabad, District Budgam

vide notification No. 1161 of 2023 dated 03.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

The renewal / extension of provisional licence/enrollrnent must be
souat) m mmmMmmm!MMlmmmmm

and verification of his/her character and antecedents from the CID.

By Order
r)

(Req7stR Mministration)

pv'N... \ thUS–I) /RG/LP D,t,d, hG-3- ..2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazettl
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
In(..,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Rabia Rasheed, Advocate

. .....for information and necessary action.

(Regjstr> ii;ninistration)

W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:3 q:\ '\ >\It /RG/LP Dated: GR-bB- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Padma Tashi
S/O Tsewang Rigzen
R/O Nearpatashi, Sharney Mohalla, Sakti Village, Tehsil Kharu, District Leh

vide notification No. 11' of 2023 dated 03.06.2023 for a period lne year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

ter and antecedents from the CIDand verification of hI

lrovisional licence/enrollment must beThe renewal
souatMM®®®UM ma
F mAm

By Order
4pnb'

(Regiptrar Administratjon)

T"''"'"';='"F'
Oe>- o3 ,2025 '\\ \*qq –RW/R

Copy forwarded to the: -

Dated.S/LP

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Leh.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Padma Tashi, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

in)

(Re! istmdministration)

/ W/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nS)– 6\ aEbc /RG/LP Dated : Q (,.CS- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmad Hurrah
S/O Gh Ahmad Hurrah

R/O Goushbugh, New Colony, Pattan, District Baramulla

vide notification No. 1063 of 2021 dated 14.09.2021 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order GAL((S

,dministrati~on)

bY'
No: \\abS –\ \ /RG/LP Dated: hQ-Q&- .2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.

Mr. Mushtaq Ahmad Hurrah, Advocate
. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

I

saMre-)
(Regi ltrar Adm istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: i SS ):a /RG/LP Dated: (:\ke3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Akhter
D/O Gh. Nabi Dar
R/O Gamroo, Tehsil & District Bandipora

vide notification No. 1124 of 2023 dated 03.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of exDirv unless the absolute/final enrollment as an

,dvocate is ordered there before

By Order kM’}atfCAr_
dPy

(RegiFtraT &lministrqtion)

„; \\n\t-\ Q _/RG/LP Dated: bC-tB - ..2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Nahida Akhter, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

_VT-

n . \

'“P"'":"'“'T,

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aS\ R\ >sX /RG/LP Dated: hQ-b %, .2025

Provisional admission granted under Advocates Act1 1961 in favour of

Ms. Kulsuma Qadri
D/O Nazir Ahmad Qadri
R/O Poshwani Pattan, Tehsil Pattan, District Baramulla

vide notification No. 603 of 2022 dated 27.05.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Administration)
rP7'

(Regi$trar

No: \\n\n- hE /RG/LP Dated, ac AB' .2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website

Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Kulsuma Qadri, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

strar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No: iSg QI 'SIS /RG/LP Dated: CbR.bB-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Mehak
D/o Gh. Mohi Ud Din
R/O Thindima, Tehsil Kreeri, District Baramulla

vide notification No. 121 of 2023 dated 05.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and ;ubject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahabsolute/final enrollment as an
@

By Order
bpP

MyCLI-cO

listration)
f)

(RegIstrar Admi

No.. \\n}K_3 Z /RG/LP D,t,d, esK-63–.2025

Copy forwarded to the

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
ii;i;Fg-g-iiL}bv1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Syed Mehak, Advocate

-. .....for information and necessary action.

(KLgbtFar-AdministratiOn)

JI/ W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nSk a\ )\ a /RG/LP Dated: aG-bB-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jasra Ayoub
D/o Mohd Ayoub Lone
R/o Quimoh, Khudwani, Kulgam.

vide notification No. 594/22 dated 27.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _,. \ /”“
(Regi#}raTAdminis tration)

N„ \\nBS-33 /RG/LP D,t,d, GG.Q3- .2025

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Jasra Ayoub, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

(Regbtrar ,dmi nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nS'\ a .hIS /RG/LP Dated: GG A B. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suraiya Fayaz
D/o Fayaz Ahmed Badyari
R/o Qamarabad Qamarwari Srinagar

vide notification No. 1169 of 2023 dated 03.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrdment must be
sought before the iM@+®xpiRMmiFM!!solute/final enrolMt as an
mMMm1i

By Order

(RegiFtrar Administ
r)

ration)
gr

'i

N,; \\n\\\\-Ilk /RG/LP D,t,d, bG-as- .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazett1
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.

Ms. Suraiya Fayaz, Advocate
. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

itrar Administrajion)(Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iSG GX LEtS /RG/LP Dated: G G & ? - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Amir Mir
S/o Abdul Hamid Mir
R/o Batapora Alyalpora Shopian

vide notification No. 605 of 2021 dated 05.07.2021 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\N Ba
By Order $@

(Registrar /tdministrqtion)

[ -M'
C) n

No: \\i\n43 _/RG/LP CS k- c g-

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Mohd Amir Mir, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

(KegstMm istrati/>n)
lii.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

3 X} ( 2brs /RG/LP

Provisional adml ion granted under Advocates Act,

Ms. Kounsar
D/O Muhammad S

R/O Sat Booni, Lal iI Eidgah, District Srinagar

!3 dated 11.09.2023 for a period of one year hasvide notification No

been extended till 31.03.2026 after condonation of delay and subject to the

.L.B Degrees from the concerned Universityverification

and antecedents from the CIDand verifica'

lrovisional licence/enrollment must beThe
I a nrollment as ansought befo unless

©M3 fF©re

a
ministration)

Dated: GG. G 3'=2025

1961 in favour of

By Order

W'
No.. 1\lStI- Ca /RG/LP Dated: eSk-:5- .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazettl
President, J&K High Court Bar Association, Srinagar.
CPC e-courts1 High Court of J&K and Ladakh, Jammu
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Kounsar Jan, Advocate

. ....for information and necessary action.

in the next issue of

for uploading on the

information and also

strar Administrati

ah

%Vy

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:3 kG 'q )ba /RG/LP D,t,d, aG-bg-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aksa Bashir
D/O Bashir Ahmad Mir
R/o Humhama, Tehsil & District Budgam

vide notification No. 52 of 2023 dated 10.01.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

The renewal / extension of Drovisional licence/enrollment must be
souahe mM) ml tBs the absolute/final enroll inFITMMmIImMm

and verification of his/her character and antecedents from the CID.

By Order
\

\+Fhr fs
istrir aministration)

M'
N„ \\q kI_Kn /RG/LP D,t,d, Ck-tb- ..2025

Copy forwarded to the: -

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Aksa Bashir, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

)

®7©
(Registrar Administration)

/Hy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Ik\ ~\ h sts /RG/LP Dated: kK.b\. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan Hassan Dar
S/O Gh. Hassan Dar
R/O Tangwari Payeen, Tehsil Wagoora, District Baramulla,

vide notification No. 1835 of 2022 dated 11.11.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the OID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

L W'Dated: (SL.bb- .2025 1

rP)

(Regjstrar Administration)

No: \\R &B_iq _/RG/LP

Copy forwarded to the: -

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge,Baramulla .

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Burhan Hassan Dar, Advocate

, .....for information and necessary action.

in the next issue of

for uploading on the

information and also

a;ninistration)( a fa 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dated: hQ- bb- .2025

NOTIFICATION

No: nRl 6\ hba /RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Mohammad
S/O Syed Yaseen
R/O Goma Gangshan, Kargil, Tehsil & District Kargil,

vide notification No. 711/22 dated 30.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r’-ny

(Regi$trar Administration)

P @
N„ \\33 S;–GI /RG/LP Dated: C=k-bB. .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Syed Mohammad , Advocate

. ,....for information and necessary action.

... \ /
'"F’'"'":"'“"GP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nRL 6\ lbS /RG/LP Dated: C=k- 'b- .2025

Provisional admission granted under Advocates Act 1961 in favour of

Ms. Siala Rasool
D/o Ghulam Rasool
R/O Sona Masjid, Habba Kadal, Tehsil & District Srinagar,

vide notification No. 689/22 dated 30.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of Drovisional licence/enrollment must be
souah> m WHIm

By Order %gXpOB
r)

(RegistrarAdministrqtioe)

No: \\IQ2-88 _/RG/LP Dated: Sk-bB- .2025

Copy forwarded to the

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gaze1

President, J&K High Court Bar Association, Srinagar.
CPC e-(,ourts1 High Court of J&K and Ladakh, Jammu
official website
Inc.harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Siala Rasool , Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

/a
(Registrar Administrati,on) +,

L W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Rt-b a aKa /RG/LP Dated: e,c'.;3. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ahmad Padder
S/O Mohammad Yaseen Padder
R/O Bathipora, D.H Pora, TehsiID.H.Pora, Distrcit Kulgam,

vide notification No. 691/22 dated 30.05.2022 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the Mm m11mM

By Order

strar Administration

N„ \\iRl -qS IRG/LP Dated: ac-bb- .2025

Copy forwarded to the
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gaze
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Shahid Ahmad Padder , Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

.F)

(RqgistraiAdmi istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powet of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No:nLS a\ 2\IS /RG/LP Dated: Gk-b3- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urba Fayaz Farash
D/O Fayaz Ahmad Frash
R/o Sheesh Bagh hawal, Tehsil Srinagar South, District Srinagar.

vide notification No. 1241 of 2023 dated 05.06.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry un[ws the absolute/final enrollment as an
r fore

By Order

/n-

"”m“"""’W
No: \\aRk- gbl
Copy forwarded to the

1. Principal District
2. Secretary, Bar Council I
3. Manager,

Government
President, J&K
CPC e-Courts, H
official website.
Incharge Library,
keeping record of
Ms. Urba Fayaz

.....for

Dated: GC-3- .2025

an

Gazette
High

igh

Sessions Judge, Srinagar.
of India. New Delhi.

Press, Jammu for publication in the next issue of

4
5.

Court Bar Association, Srinagar.
Court of J&K and Ladakh, Jammu for uploading on the

Court Wing Jammu/Srinagar for information and also
same.

. Advocate
and necessary action.

6. ligh
the

’arash
information

7.

/P)-

'“U'"'":"'“"':'&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dated: aG-bz - .2025

NOTIFICATION

No: iLK '\\ )ba /RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tamana Bashir
D/O Bashir Ahmad Shah
R/O Dangerpora NarwaraTehsil Eidgah, District Srinagar.

vide notification No. 346 of 2023 dated 14.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order I}114a

r-a'
(Reg\strai Gninistration)

W'
No: \\Qb B-Cbn /RG/LP Dated: bC-bB - ,2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Tamana Bashir, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

rpy

(Regi ;trar Administration)

- a’
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HIGH COURT OF J.

Bar Council under Section 58 of the Advocates Act, 1961)(Exercising powel
+ + + +

[MU & KASHMIR AND LADAKH AT JAMMU

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lk,q 6\ /RG/LP Dated: GL- ts3 - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Soidiya Manzoor
D/o Manzoor Ahmad Bhat
R/o Khwaja Bazar Nowhatta Srinagar.

vide notification No. 321 of 2023 dated 14.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhr s the absolute/final enrollment a . n

By Order dU
I

r)
(Regi: aninistration)

Vv'No.. \\ Q\Q–\k _/RG/LP Dated: Uk '-bb~- .2025

Copy forwarded to the

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazel

President, J&K High Court Bar Association, Srinagar.
CPC e_Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Sodiya Manzoor , Advocate

. .....for information and necessary action.

f
1r Administration)

W’
(Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iLK ,\ 2,d /RG/LP Dated: al.b %- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Tabinda Shafiq
D/o Syed Shafiq Ahmad Bukhari
R/O Peer mohalla Kreeri Baramulla.

vide notification No. 320 of 2023 dated 14.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order “rM””/O ' \ J/- --’
(RegistraPAdministption)

b b#'
Dated: t:\C,-b =,- .2025

q

No: \\an-a3 _/RG/LP

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Syed Tabinda Shafiq, Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

T
!stration)

he
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: -iKe\ “\ IbIS /RG/LP Dated: bC,-bB_ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Safia Shaft
D/o Mohammad Shaft Teli
R/o Saderbal Hazratbal Srinagar_

vide notification No. 317 of 2023 dated 14.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional [hence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(R-

<SQ- b\. .2025No: \\Q :Lq- l>a /RG/LP Dated:

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Man99er, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Safia Shan Teli , Advocate

. .....for information and necessary action.

rn)

(RI 'ar Admi istration)a
g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nab ~\ )ba /RG/LP Dated: KG- bB-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Arsalan Nazir
S/o Nazir Ahmad Malik
R/o Mirpora Trehgam Kupwara.

vide notification No. 192 of 2023 dated 13.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

':' Ipm'""“pT’D,t,d, (bGs-bB- .2025 [

rn)

N,: \\Qb\_BI /RG/LP

Copy forwarded to the: -
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President,District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Malik Arsalan Nazir , Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

aif
(KZgistrmmi istration)

bd/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(ExeFcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: an\\ t=\\ !hIS /RG/LP Dated: Gk- bb . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maria Zahoor
D/o Zahoor Ahmad Dar
R/O Wuyan Pampore Srinagar.

vide notification No. 177/23 dated 13.02.2023 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ®©LMK/--n ' \ +r p \>

(Regjstrar Administrqtion)

I

J/

\\Q RN-LN /RG/LP Dated: cbc-GB- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu

publication in the next issue of

5.
4

for uploading on the
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.

information and also

Ms. Maria Zahoor , Advocate
. .....for information and necessary action.

VP- mr ifhE

listratio.n)

6

/-n)

(Registral
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:-332 &\ $uS /RG/LP Dated: Gk ' bb - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Ahmad Bhat
S/o Ab. Majeed Bhat
R/o Chittay bandy Seer mohalla Bandipora.

vide notification No. 2028 of 2022 dated 14.11.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Reg aiAdministration)

J J; P</No: \\ a\\\ -S \ /RG/LP Dated: bL- bb .

Copy forwarded to the: -

1
2

3.

4
5.

6

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President,District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Wahid Ahmad Bhat , Advocate

. .....for information and necessary action.

;XaY3fUr-
r’a

(Redstrar-Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: an % b s /RG/LP Dated: ac -Gs_2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nighat Rashid
D/o Abdul Rashid Rather
R/o Hardushoora, Gubra mahalla,Kunzer Baramulla.

vide notification No. 2563 of 2023 dated 09.11.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Registrar Administration)
rl

N„ \\ RSl–sQ /RG/LP Dated: qQ-';B- .2025
+/

Copy forwarded to the: -

1
2
3.

4
5.

6

7

Principal District and Sessions Judge,Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue
Government Gazette.
President.District Bar Association, Baramulla.
CPC e_courts1 High Court of J&K and Ladakh, Jammu for uploading on the

of

official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Nighat Rashid, Advocate

. .....for information and necessary action.

listrati(K;gistr}Mcini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ na\ , I /RG/LPbIt Dated:GC,.bB- .2025

Provisional admission granted

Mr. Suhail Hassam Pir

under Advocates Act, 1961 in favour of

S/O Hassam-U-Din Pir
R/o Rehmat colony Kalaroos Tehsil & District Kupwara

No. 1998 of 2022 dated 14.11.2022 for a period of one year

till 31.03.2026 after condonation of delay and subject to

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

vide notification

been extended

has

the

The renewal / extension of Drovisional licence/enrollment must be
@eht befoMm

ir Administra;ion)(Re!

By Order D& Mr
I'nb

No, \\\aS'\-C,s /RG/LP Dated: bG- bI- .2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette.
President,District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Suhail Hassam Pir , Advocate

. .....for information and necessary action.

in the next issue of

for uploading on the

information and also

vI
Cbr

fA\6
(iegistrar Administrati pn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROL INT

NOTIFICATION

No:R\EG\ aBa\ /RG/LP
Dated: GG.br - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ishan Nangroo
S/O Showket Ahmad Nangroo
R/o Kachdoora, Distt. Shopian.

vide notification No. 921 dated 22.11.2019 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bMia©bZ@!@Bf exlirMWthe absolute/final enrollment as an
HIlIIEIMae

By Order
rny

(Regisjrar Administration)

kW'
No: \\QGk-nl /RG/LP Dated: 6G- b 3– . 2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge,Shopian.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press1 Jammu for publication in the next issue of
Government Gazette.
President,District Bar Association, Shopian.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website
Int.,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mohd Ishan Nangroo, Advocate

. .....for information and necessary action.

(Registrar Administratjon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:'IXK b\ >bA /RG/LP Dated : cs Q - b \- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahreena Rashid
D/o Ab. Rashid Dar

R/o Khrew Tesil Pampore Distt. Pulwama.

vide notification No. 1115 of 2023 dated 02.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
_,. \ /.„’€®quu

(RegistrW dministration)

I

No: \\t<\nB -in _/RG/LP Dated: e> C-bB- .2025
Copy forwarded to the: -
1.
2

Principal District and Sessions Judge,Pulwama .

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President,District Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.

information and also

Ms. Mahreena Rashid, Advocate
. .....for information and necessary action.

r=-'
(Regi$trar Administration)

F W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nRa b\ Isa /RG/LP Dated: G G-b'r .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Shaffi
S/O Mohd Shaffi Shosh:

R/O Aziz abad,Seeloo, Tehsil Zainageer,Distt. Baramulla.

vide notification No. 121 of 2023 dated 05.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqh1 e

HaIEItlEWe &

By Order bIll
r>

(RegistraJ Mministration)

No.. \\KGb - QL /RG/LP Dated: GC-63- .2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7

Principal District and Sessions Judge,Baramulla .

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President.District Bar Association,Baramulla.
GP(/ e_Gburts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Int.,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Suhail Shaffi, Advocate

. .....for information and necessary action.

aS
itrar Administration)

J

;'
/'--)'

(Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powel of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: naS b\ }\ TI /RG/LP Dated: sk-\b- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarka IVI anzoor
D/o Syed Manzoor Ahmad
R/o Bhat mohalla Managam Wagoora Baramulla.

vide notification No. 380 of 2023 dated 14.02.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

,nsion of provisional licence/enrollment must beThe renewal / e

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Registrar Administration)

No: \\Kal-qB /RG/LP
Copy forwarded to the: -
1. Principal District and Sessions Judge,Baramulla .
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication

Government Gaze
President.District Bar Association,Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website.
Inc,harge Library1 High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Zarka Manzoor, Advocate

. .....for information and necessary action.

Dated: aG-b 3- .2025

in the next issue of

4
5. for uploading on the

6. information and also

7

(R%gisVar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nY-\ Q\ hIt /RG/LP Dated: Qts.b R-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tajala Yaseen
D/o Sheikh Mohamad Yaseen

R/o Dalgate, Srinagar.

vide notification No. 2063 of 2023 dated 13.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Registrar Administration)
/-)

No: \\ &'\\I.Ites D,t,d, 66-GS- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar .
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association,Srinagar.
cpc e_courts, Fiiqh Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Tajala Yaseen, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

)

[rar Administration)(Regi:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ IGb Q\ ha /RG/LP Dated: bC. S.i .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiya Jan
D/o Manzoor Ahmad Malik
R/o Bugam Malik Mohalla , Kulgam.

vide notification No. 1118 of 2021 dated 14.09.2021 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(f8Jistrlr Administration)

\\qb \, -'n
forwarded to the:
Principal District
Secretary, Bar
Manager,
Government
President. District
cpC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Int,h£rge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Sumiya Jan, Advocate

. .....for information and necessary action.

(SG-GI' .2025Dated.

Judge,Kulgam
New Delhi
Jammu forG

ltion_Kulaam

publication in the next issue of

4
5.

6.

7

(£gistrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l&\ G\ >sK /RG/LP Dated: GG . bb-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Inees Ashraf Wani
S/o Mohammad Ashraf Wani
R/o Chandrigam Aishmuqam, Tehsil Pahalgam Distt. Anantnag.

vide notification No. 1899 of 2023 dated 11.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Registrqr Administration)
/D

No: \\aGO-IN /RG/LP
Copy forwarded to the: -
1. Principal District and Sessions Judge,Anantnag .

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication

Government Gazette
President,District Bar Association,Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu
official website
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Inees Ashraf Wani, Advocate

. .....for information and necessary action.

6

7

Dated: GC- bb- .2025

in the next issue of

4
5. for uploading on the

information and also

Zgis#rar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:a aLG, /RG/LP Dated: GG-', L .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Bashir
S/O Bashir Ahmad Shiekh

R/O Yarikhah, Zalla Mohalla,Khansahib, Budgam.

vide notification No. 97 of 2022 dated 24.02.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order WPM
(Registrqr Administration)

I

ra

N,; ' .t\qtS-LI /RG/LP D,t,d: ac-63 .2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam .
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gaze
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Shahid Bashir, Advocate

. ....,for information and necessary action.

4
5.

6.

7

Vd
listration)

)

(Rggistl mi

L
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:iq b '\ 2t,IS /RG/LP Dated: c=k- b 1,-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fozia Farooq
D/O Qazi Umar Farooq
R/O Qasba Lar, Tesil Lar, Ganderbal.

vide notification No. 1041 of 2023 dated 01.06.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .-.. \ /H\'y
(Registrar IAdministration)

)

CAre=/-

No: t\'q :LI-)a /RG/LP
Copy forwarded to the: -
1. Principal District and Sessions Judge,Ganderbal .
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Fozia Farooq , Advocate

. .for information and necessary action.

Dat,d, eSCi-bb- .2025
fYr

4
5.

6.

7.

inistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powet of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:= Q\ 6\ hd /RG/LP Dated: bG. B . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yawar Hussain
S/o Mohammad Iqbal Dar
R/o Moominabad Batamaloo Srinagar

vide notification No. 2042 of 2022 dated 30.12.2022 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as an

dvocate is ordered there before

nFIat
SO\u

inistratior+)

By Order
/-)

(Registra
Dated: CbC=' bt ' .2025

(-=

[ tq
Copy

Judge, Srinagar
New Delhi
Jammu for publication

Nor

1.
2
3.

4
5.

6.

7

in the next issue of
Government Gazett1
President, J&K High Court Bar Associationl Srinagar-
cpc e_cburts1 High Court of J&K and Ladakh, Jammu for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mohammad Yawar Hussain, Advocate

. .....for information and necessary action.

rFy
(Regi: Irar Administration)

ada
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iQ\ }bIS /RG/LP Dated: al. g , .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmad Reshi
S/o Ghulam Ahmad Reshi
R/o Buderkote, Tangmarg, Baramulla

vide notification No. 1916 of 2023 dated 11.09.2023 for a period of one year has

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned UniversitY

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(RegistRar–Administration)

No.. \\'\\Q=–\\l/RG/LP Dated: aK,bB ' .2025
Copy forwarded to the: -
1. Principal District and Sessions Judgel Baramulla-
2. Secretary, Bar Council of India, New Delhi.
i. Manage£’ Government Press1 Jammu for publication in the next issue of

Government Gazette.
President, .District Bar Association, Baramulla.
c,pc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mushtaq Ahmad Reshi, Advocate

. .....for information and necessary action.

4
5.

6.

7

I

(RegiftraTAdmi nistration
in-I

ft/


